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[Shri Vayalar Ravi] 
the President may, by order suspend 
the operation of all or any ot  tfte 
provisions of this Act for such period 
as he thinks fit and make sucli inci-
dental and consequential movisions 
as may appear to him to bo neces-
sary or expedient for administering 
ihe Union  Territory in accordance 
with the provisions of Article 239’

What does Art. 239 of the Consti-
tution say?  It says this. There are 
two kinds of Union Territories. One 
\s, Goa, Pondicherry and so on. The 
•>ther is, Lakshadweep and so on. One 
is elected assembly and the other 
is where there is direct  control. 
What does Article 356 oJ the Cons-
titution  say? Sir, may I lead out 
Art. 356?

MR. DEPUTY-SPEAKER: Yes.

SHRI VAYALAR RAVI-  Article 
356 of the Constitution says this:

‘If the ““President, on receipt of 
a report from the Governor of a 
State or otherwise, is .satisfied that 
a situation has arisen in which 
the government of the State cannot 
be carried on in accordance \v\th 
the provisions of this Constitution, 
the President mav. by proclama-
tion

(a)  assume to himself all or any 
of  the  functions  of  the  Gov-
ernment ol the State.

Under sub-clause  (3) of the sarr'e 
Article the procalamation ‘shall ‘ be 
laid before each House of  Parlia-
ment’ and it will lease to operate if it 
is not approved by them within two 
months. So, is obligatory this under- 
sub-clausc (3) it is obligatory on the 
part of the Government to place it 
before the House.

MR.  DEPUTY-SPEAKER: Please 
take your seat. I have  understood 
your point. You say about Stales like 
Goa, Pondicherry etc.  There are 
States like Mizoram.  This does not 
apply. But even so, there are certain 
precedents where they have  bee* 
laid on the Table of the House.  I

hope the Government will lay V it 
on the Table of the House during 
the course of the day or the  nekt 
day. > *

SIIRI EDUARDO  FALEIRO: Let 
the Prime  Minister make a state-
ment  A person cannot impose  his 
will on the whole country. (Interrup-
tion ).
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(Interruptions)

MR  DEPUTY-SPEAKER:  Mr.
lio'u, you  please take your  seat. 
Now Papers to be laid on the Table, 
Shn Barnala

12.08 hrs

PAPERS LAID ON THE TABLE 
Prevention of Cruelty  (Capture of 

Animals)  Rules, 1979

THE MINISTER OF AGRICUL-
TURE  AND  IRRIGATION  (SHRI 
SURJIT SINGH BARNALA): I beg 
to lay on  the Table a copy of the 
Prevention of  Cruelty  (Capture of 
Animals) Rules,  1979, (Hindi  and 
English versions) published in Noti-
fication No.  SO 1056 in Gazette of 
India dated  the 24th March,  1979, 
under sub-secion (4) of section 38 
of the Prevention of Cruelty to Ani-
mals Act, 1960. [Placed in Library. 
See No. LT-4377/79].

Draft  National Policy or  Educa-

tion, 1979 and  Annual Report  and 
Review  of  Lalit  Kala  Akademi, 

New  Delhi for 1977-78.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE


